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X*lCuttack this the 	day of 	a!209 

4 2.ri 	34/200 

Jagat Jib&i Praharaj Applicant(s) 

_VER3 UL 

thion of India & Others 	... Respondent(s) 

S. Pradhan 	 ... 4pp1icant(s) 

thion of India & Ors. 	... Respondent(s) 

IN 0 ..15J2qQ3 

Niru,ama Rath 	 ... Appiicant(s) 

_VER3US... 

t.hion of India & Ors. 	... Respondent(s) 

IN OPA*169/2003 j 

Sunanda rbhayity 	 ... Applicant(s) 

- VERS US. 

Union of India & Ors. 	... 

IN O.A .17 0i2 

R.N. Routray 

..VERSUS. 

Union of India & Ors. 	... 

... 
j 

-..- - 	-- 
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IN O.A. 17312oQ3 

Sardni l3ala Mishra 	006 	 App1icarit(s) 

_fERSU3. 

1.hiori of India & Ors. 	... 	tespondent(s) 

11-1  0 .A4L2003 

Smt.Mjnati. Saxnal 	... 	Ipp1icant(s) 

- 'R3 UL 

Union of India & Ors. 	... 	Ispondent(s) 

IN O.Aaj75J2Q3 

Geetarani tvi 	... 	Applicant(s) 

- TER3US_ 

Union of India & Ors. 	... 	Th3spondent(s) 

i?OR INTRt.CTIONS 

1. 	t'jhether it be referred to reporters or not 7 

2 	Me the r it be circulated to a]. 1 the Benches of the 
Central Administrative Tribunal or not 7 

(M 	 /B .N • S 
1i3ER(jluDIcIAL) 	 /IICi_CHAIRMN 
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151/2003, 1551 	i69ipO3_, 17OJO3, 
172/2003,17312003, 174J200 & 17/O3 

Cuttack this thday of May/20 03 

I 	0 . .Np,841200 3 

Sri Jagat Jiban Praharaj, aged about 49 years, 
Son of late Bis,ambar Priharaj, T.G.T. (Biology) 
1ndriya Vidyalaya No. I, thitIX, 3hubaneswar, 
Dist_ 1urda 

&plicant 

0 .. 

rj Strighna Pradha, aged about 46 years, 
Son of late Madhaba. Pradhan, T.G .T, Mathematics 
itndri7a Vidyalaya No, I, T.hit..IX, Bhubaneswar, 
Dist.. ci'iurda 

Applicant 

Li 0 ..'i .4o .1551200 

Ni rup ama Rath, aged about 47 years, D/o .1 ate 
Jagadish Chandra Rath, 1ndriya Vidyalaya, 
khurda Road, Jatni, I)ist 11hurda 

S.. 	 Applicant 

I10..N046 9/ 2QQ 

3mt.3unanrja ibiinty, aged about 43 years, Wo. 
Rbinarayan Routray, ,'J.1.T.(Gir1s), itndriya 
lidyalaya, iiurda Road, Jatni, Djstrjct urda 

... 	 Applicant 

Ii 0 .g.170J2003 

5ri Ra.hinarayan Routray, aged about 47 years, 
3/o. late Gang adhar Rout, P . .T. £ndrjya 
Iidy al ay a, 4iurda Road, Jatni, Dis t.. I4iurc] a 

000 	Applicant 

LL0.A.14n.17212003 

3ibanarayan ahu, aged about 45 years, S/o.Dr. 

	

Babajt Charana Sahu, 	ndriya 'Jidyalaya No.2(CRP') 
hubnesar, :L)jst. iurda 

.licant 
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I't 
Sarani Bala Mishra, aged about 45 years, Wo. 
Bala Chandra Mishra, Primary ¶Lacher, kridriya 
Vidyalaya, kiurda Road, ht/2O/P3...Jathj, Dist..urda 

000 	 Applicant 
IN 0 .A.L.j74J20_Q1 

Miri ati Samal, aged about 47 ye ars, /o. Bij aya 
i.irnar Sarnal, Primary ¶]acher, Mndriya Vidyalaya, 

urda Road, AtJathj, Dist.urda 

00* 	 Applicant 

IN 0 .A.N0 .175/2003 

Geetarani ])vi, aged about 46 years, Wo. 
Sudarsan Padhi, Primary TBacher, indriya 
Vidyalaya, urda Road, At/P0/PS-Jathi 
Djst_ }turda 

0*0 Applicant 
advocates for the Applicants N/s.J.M.Mohanty 

D .!bhanty, 
D.3amal & 
K.0 .Mjshra 

Ws .D .N .Mishra 
S a rs..3flc 

.Swajri 
I"Vs .5 .K, ?anungo, 

G .Singh,M.R. 
ioharana, G iRana 

1. Lhion of India rJrresented through its Coimjssioner, 
ndriya Vidyalaya Sa4athan,  18, Institutional Aa, 

Saheed Jeot Singh Marg, New Delhi 
2, assistant commissioner, 	ndriya Vidyalaya Sangathan, 

H.P .7, BDA Colony, Lanisagar, Bhuaneswar757 006, 
Dist- l<hurda 

 Principal, 1,tndriya Vidyalaya No.1, thitIX, Bhubaneswar, 
Dist- £urda 

 Principal, 1ndriya Vidyalaya No.2(CRPF) Bhubaneswar, 
Dist- Khurda 

Principal, indriya Vidyalaya, 11huida Road, At-Jathi 
Djstrjct 1iarda 

004 	 Respondents 
(in all the 0s) 

3y the dvocaLes (in all the Os) 	Mr.Ashok mohanty 
.aak 
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ORDER 

HR . .N .SOM. VIC CaiIRHN : In all the above nntjoned nine 

Original Apljcations the facts and circumstances, the cause 

of action and the points to be decided being one and the seine, 

we are inclined to pass a common order, the ratio of which 

will be applicable in respect of each of the nine OAs. For 

the purpose of con7enience, we, in the instant common order, 
to 

deal with O.A. No.83/2003, by referringthe facts and 

Circumstances, as enumerated therein. 

	

2. 	Applicant (Shri Jaga.t Jiban Praharaj), a Trained 

Graduate '1ache r (in short T .T.) (Biology) of indriya 

Vidyal aya (in short X./.) No .1, Bhubaneswar, in this 

Original Application under Section 19 of the AdMinistratiVe 

Tribunals Act, 1985, has assailed the decision taken by 

the Respondents...Departnent in assigning a common Code 

(Code No.097) in respect of C1s, Bhubaneswar, Manchesw:ir, 

Qurda and Cuttack. He has, accordingly prayed to quasi 

the station seniority list circulated by the Respon1ens 

under Anriexure5. It is his further prayer that this 

Tribunal may be pleased to direct the Respondents..)epartnnt 

to tale into account his station seniority pith effect from 

the date he joined the present place of postinq 

	

2. 	The facts in nut shell are as follows. 

The applicant started his career in <af.  with 

effect from 2.8 • 1974 at Bal asore • On his promotion as T G 

he was posted to i.T1.,  Malkápuram (VishaJatnam) and then 

to Iurda Road in 1980 • It was only in June, 2001, he was 

transferred, at his reqtst, to K.V. No.i, Bhubeneswar. 

It is also admitted that two K15  4t Bhubaneswar, one at 



- 4 - 

Mancheswar, one at Cuttack qnd one at Phurda Road were 

treated as separate stations, having been assigned 

separate Code Nos • (087 - Bhubaneswar & Mancheswar, 

096 Cuttack and 104 - I<hurda Road) . By virtue of X.V. 

Sangathan letter N0J.1...1/2003_2004/WS(Estt.III) dated 

14.8.2002 (Annexure-5), the Respondents published revised 

station Code in respect of K.Sf .N 0.1 (Unit...IX), Bhubaneswar 

and (.V.No.2(C .R.P.2.), Bhubaneswar, Cuttack, Ithurda 

Road and Mancheswar and clubbed all the XWs in these 

placed under one Station Code - 097 and directed that 

all the teaching and non-teaching staff of the 1 s to 

register their requests for transfer for the Accademic 
in terms of the changed station code. 

Year, 200 3..200 On receipt of this letter/circular, 

the appi icant represented to RespondentsDepartment 

praying therein not to treat his stqtion seniority at 

Bhubaneswar "retrospectively' (i.e., from the date he 

joined at 1urda Road) so as to disturb him during 

2003-2004, on the ground that he has been transferred 

to Bhubaneswar ((.V .No .1) from Fiurda Road at his own 

request for the dducation of his daughter, who &s 

physically handicapped. He also urged that Cuttack, 

Bhubaneswar, Mancheswar and ithurda Road are different 

towns/cities and the benefits of H.R.A. and C .0 .A. as 

admissible either at Cuttack or at Bhubaneswar are not 

available at kurda Road. He further pointed out that 

because of this reon. X.V.,  Cuttack and K.V.,  Charbatia 

and/or 4..V.OpalpUr and V.irhaur which are 

neighbouring towns/cities have not been clubbed up • He 

further submitted that as per the terms and guidelines 
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regulating transfers, a station has been defined as 

a,ny place or a group of places within Qne urban 

These cities, viz., Bhubanegwar, Cuttack, 

iiurda, the applicant has alleged, do not fall within 

the same urban conglomeration.Tbe applicdidt, has, therefore 

alleged that as the new Station Code No. assigned in 

respect of the said cities/tois not in conformity 

with the de fin ation of station, as s tipu]. ate d in the 

guieljnes, the letter/circular dated 14.8.2002 (&tnnexura_5) 

is liable to be quashed being fraught with non application 

of mind. 

3. 	The Respondents1partment, by opposing the 

prayer of the applicant,have prayed  for dismissal of this 

Original Application. They have submitted that the 

applicant was declared surplus on the basis of service 

rendered by him in the 47s, coming within one station 

Code of r3hubaneswar, for the purpose of redeployment 

of staff when such surplus staff could not be adjusted 

within that station. In other words, the Respondents 

have admitted that they have ta1n into account the 

length of service rendered by the applicant both at 

}Gurda Road and BIutheswar. Respondents have also 

explained the rationale for clubbing these three 

stations into one station, which in their opinion, is 

to bring uniformity in the size and extnt of a station 

on all India basis. They have further pointed out that 

because of assignment of indedndent station status in 

respect of these three places, which are in the close 

proximity to each other, some members of the staff are 
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able to secure posting at nearby place)d and thereby 

deriving, unintended benefits at the cost of other 

employees, who belong to these places, but are posted 

far away • As the cities/towns of '3hubaneswar, Cuttack, 

Mancheswar and 41urda Road are situated in neighbourjhg 

areas, livinq facilities being almost similar, the. 

Respondents have decided to ombine/nrge or agglonirate 

these places into one station for the purpose of 

transfer • On the question 	wher corrbin ing/n rg in g 

three stations into one station will have adverse 

effect on some of the employees serving in the station(s) 

with higher rate of allowances ( 	ITs situated in 

some of these places - 	the higher rate of allowances 

are admissible and in some places lower rate of 

allowances are admissible), the Respondents have submitted 

that even before this decision bame into being, the 

incumbents were liable to be transferred from one station 

with higher rate of allowances to another station with 

lower rate of allowances and vice versa; and therefore, 

it is irrational on the part of the applicant to say 

that by introducing a common Station Code (097) any 

prejudice or any adverse conseqnce is being caused 

to anyone. Respondents have also refuted the claim of 

the applicant that his station seniority should be 

counted w.C.f. 1.7.2001 when Ito joined at:K.V.àto. t. 

Bhubarzeswar. They have laid great emphasis on the fact 

that the applicant having served in and around 

Bhubaneswar for last 23 years, the claim that his 

station seniority should be taJn into account w. .f. 
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1.7 .2001 when he joined at kC.V.N0  .1, Bhubaneswar is 

devoid of merit. Basing on these grounds, the Respondents 

have opposed the prayer of the applicant, as made in 

this Original Application. 

4e 	Ila have heard the learned counsel for the 

applicants appearing in all these nine Original Applications 

and the learned counsel appearing on behalf of Kendriya 

Vidyalaya Sangathan separately and also perused the 

materials available on record, including the circulars 

issued by the RespondentsDeparent from time to time, 

regarding annual transfer policy as well as the transfer 

guidelines followed by them. 

S. 	The crux of the matter revolves round the point 

whether assignment of a common station code by mez1ng 

Bhubaneswar, Majiches war, i<hurda Road and Cuttack into one 

station code'for t-1W Ourpose-of transfer from the year 

2003-2004 is valid in the eyes of law. The other issue 

raised in this application is whether the letter/circular 

dated 14.9.2002 (Annexure5) merging three stations into 

one station code will have re4rospective or prospective 

application for the purpose of counting station seniority 

of the enployees who are in position in the <Vs in these 

stations as on 14.8.2002. 

6 	Ascording to the terms and conditions of service 

of .V#  enployees, all carry an all India transfer liability 

depending upon the administrative exigencies , organisational 

reasons or on request. It has been notified in the 

guidelines that "The dominant consideration in effecting 

transfers will be administrative exigencies including 
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tiic nacd to maintain continuity, tinterrupted accademic 

schedule and quality of teaching and to that extent 

individual's interest/request shall be subservient". It 

has also been stated therein that the maximum period of 

stay at a station shall generally not exceed 3 years. 

They are, however, liable to be transferred even before 

completion of the aforesaid period depending upon 

organisational interest or administrative exigencies etc. 

They have also developed a point system for determining 

entitlement of an employee for transfer and those 

entitlements points have been notified also. The transfer 

guidelines also provide for transfer on request as well as 

on mutual basis. 

7 • 	The 1espondents in their counter and their 

learned counsel, during the oral arguments have dilated 

on the background, which led to clubbing these three 
for the Reonc1ent 

stations into one station code • The learned counse lLdrew 

our attention to the transfer guidelines and stated that 

for administrative reasons, the Respondents groupped 

s located in and around the metropolitian cities under 

one station code. For example, Delhi Station Code No.213 

includes the Ws situated in Jharodakalan, Gurgaon, 

Ghaziabad, Noida, Faridabad and Hindon, which are the 

cities/towns in neighbouring districts of Delhi. Similarly, 

the Station Code :1kata N 0.153 constitus the V5 

situated in. Barrackpore, Ichhapore, Kanchrapara and 

1äkin era etc • She Station Code No • 024 of Bang alo re covers 

i(15 not only in the main city, but also the 47s situated 

far and away from Bangalore city, viz., Jalahalli, 



Ye 1 ahan ka etc • 3 jm ii ar is the case with Chenn ai be arir 

Station Code No.382, which enconpases the Ws situated 

at Avadi, Taznbararn and Ninajitbakaj etc. (outside the 

metropolish of Chennai) • As regards (Station Code No.131) 

the Respondents have clubbed Ws located in Thane, Panwel 

and Ambranath into one station code • The learned counsel 

for the Respondents thus submitted that compared to the 

&ove conglomeration of Ws of the metros, the composition 

of Bhubaneswar Station Code No.097 comprising Bhubaneswar, 

Mancheswar (which is nothing but an appendix of Bhubaneswar) 

Cuttack and 4urda Road can by no stretch of imagination 

be called unreasonable or unintelligible classification. 

In fact out of 5 K17s in these stations, already 3 ic/s, 

viz., If  No.1 and 2 at Bhubaneswar and 1 at NanCheswar 

are having a common code. 
raised in this O.A., 

8 • 	 have given our be,t. thojhts to:.: the issues4 

we have closely analysed the facts placed before us and 1,je 

see lot of force in the argnts of the Respondents. e 
also agree that the objective behind merging these four 

places into one code can hardly be faulted. Thus keeping 

all these factors in view as also the objectives a6iught 

to be achieved by the Respondents in reclassifying places 

in and around Bhubaneswar into a common station code cannot 

be called in qistion nor be held as irrational • In the 

transfer guidelines, the word 'Station' has been 

defined to 	; any place or a group of places within 

the urban agglomeration". It is the case of the applicant 

that Cuttack and Khurda do not form part of urban 

conglomeration of Bhubaneswar. In making this statement, 
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the applicants have committed an error because the 

definition of station given out as a group of places within 

any urban agglon3 ration is not succeptible to any narrow 

meaning/connotation. The disctionary meaning of the word 

'Agglomeration', according to Chambers English Dictionary, 

is "Collection into a mass; to grow into a mass; cuister, 

a volcanic rock containing irregular fragnnts". In other 

words, it means that for forming a station the ResDondent,5 

have re se rved their right to make a buric h of the urban 

areas • As the cities of Bhioaneswar including Mancheswar 

and Cuttack as also thurda road are urban areas which haie 

been put together, the Respondents have made a station 

groupping those urban areas into a common station code 

No.097, as per the definition of the term "Station". This 

is the principle that we find the 1spondents have 3ontd 

in groupping the stations in metro areas, like, Delhi, 

Llkata, Bangalore, Murnbai and Chennaj, 	are satjsfjec3 

that making the new station by grouping four places into 

one and assigning a common station code (Bhuhaneswar...0'Y) 

is in conformity with the definition of station as given 

out in the transfer guidelines, I'P also see no justifiab1: 

reason to interfere in the matter. 

9 • 	;ith regard to the second issue raised by tl"ie 

applicant as to whether the effect of creating common stau.en 

code - 097 will have the retrospective or prospective 

application for the purpose of counting station senierity 

of the employeesF the answer to this is as follows: 

The applicant has demanded that his seniority 

should be counted q.e,f. 1.7.2001, the data when he joined 



1c 

at KoloNo.1, i3hubarEswar. His argunent is that he joined 

at hurda Road in 1980 (when that was an independent station 

be aring Code No .104) and was trans fe rre d to another station 

(.V.No.I at 3hubaneswar in July?  2001C which was also an 

independent station bearing code No.087). 	has also stated 

that for the purpose of determining station seniority the 

crucial date should be 1.7 .2001 and not 1980, as has been  

taken into account by the Respondents. His plea is that 

since there is no a xi stance of iurda Road as an iride erident 

station code any longer, the Respondents cannot take into 

account his sezvjce in that station for deciding his station 

seniority in respect of the newly assigned station code 097. 

Any such action, as stated by him, will be bad in law. iP- 

have examined carefully the arguments adcranced by the 

applicant visavis the objective of redefining/reclassifying 

three independent stations into a common station code • To 

us, the objective was to prevent loophole.s in the matter 

of postings and transfers of employees from these places 

to outside and vice versa. The objective is to ensure 

equal opportunity for the sake of ef'Ejc jency iti the 

administration to all the employees, who hail from these 

olaces to get a chance to enjoy posting in near their 

Dl ace of re side n cc and not to a]. low vested in te rests to 

grow. In the instant case, the applicant himself has 

3pent over 23 years of his service career in between 

iurda Road and I3hubaneswar, his date of joining at Ihurda 

oad being in the year 1980. If his plea is accepted that 

the Respondents should rec1n his station seniority with 

fiect from the date he joined at I<.7.No.I (EIiubaneswar), 



- 12 - 

then he would get further lease of life in that place. 

It is also to be noted that he was shifted from Furda Road 

to Bhubaneswar on his own request and not on the ground of 

a.dministratjve exigencies. So, his application is centerjng 

round protecting his personal interest rather than to fi(-iht 

against any injustice or contravention of rules an-1 

regulations. The applicant is well_advised to recognise that 

the Pespondents have, by their policy decision dato1. .L4fl 

only merged three stations into one station ae1 

there by they have not given anyone a new le ase of life in 

the matter of stay in their respective place of posting. 

All have been given a new station identity. All the enp10 -ee'. 
been 

in the erstwhile three stations havo/e rged into the new 

station with all their assets and liabilities, like, when 

the two cornpanie s merge, they merge with their resçectjv:. 

assets and liabilities to create a new erjstence. The efeei. 

of the circular/letter dated 14.8 .2002 is that all the 

employees posted in these places can only apply for their 

posUngs outside Bhubanegwar station and by I3hueanoswcir 

station, it would mean, any of the Ws in Bhubarieswar, 

ancheswar, khurda and Cutta.ck. 	.Ard. those 

wrio want to come to this area fzm outs ide t - k..for 

31'iubaneswar and pos t.thg to Bhubaneswar would n an furthe' r 

costing 	to one of the X1s located at Cuttac)ç/ 

Phuaneswar/urda by the controlling authority at Bhubaneswar. 

Further, for the ourpose of rec1ning their seniority, it 

is logical that they shall have to disclose from tthat date 

they have been working at what places. Surely, as in the 

case of the eolic,t, he will declare that ho waS oring 
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at 	.1.,Xhurda Road from 1980 and at X.f .N0  .1, Bhubaneswar 

from 1.7 .2001 • In other words, those who are working in any 

of the Ws under Station Code 097 will require to disclose 

their period of stay in ahy of the places bearing Code No. 

097, 096, 104 before and after 14.8.2002. This being a matter 

of fact, the question of retrospective or prospective 

application of the order dated 14.8.2002 does not arise 

In the end, we would li to observa ithat hi1 the 

Respondents clearly postulated their in ntions in cre tinn 

a common station code under Bhubaneswar and the principle s 

of determining station seniority of the employees of these 

areas, who earlier had word under separate station coO 

in their places, all these litigations could have been 

avoided. The Respondents could have, by dint of a Sep:ia 

letter, informed all the employees on the merger of three 

independent stations into a common station code witba 

view to offering equal transfer facility to aI l.hC 	lo:a 

ind that y merging the erstwhile three stations into one 

common  cod0 0  the employees have been granted a new identjt1 

without obliterating their past services and liabilitjes. 

In the circumstances, we see no merit in the claim of 	. 

anolicant for recning his station seniority with ef2ct 

from tb: dab when he joined at .V.N0.I, Bhtaneswar nor 

do v,,ct find :uiy discrimination or unreasonableness in the 

action of the Respondents in redefining/reclassifying the 

station code l3hubaneswar as 097. 

10 • 	In the aforestád terms, all these nine OAs are 

disposed of. No costs. 

-ry): 
\ 

)lIRr(JICIAL) 

J7 

( 3.P.s6m ) 
VIC..C1IAIRMAN 


